IN THE CENTRAL ADMINISTKAT IVE

:
TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.4,No, 209/93

BETWEEN 2

A.Mallaiah

AND

1, Union of Indisg,

Fep, by its Secretary,
Min, of Defence,
New Delhi.

Date of Order: 15,3,1993

.. dpplicant.

2. The Scientific adviser to Minister of

Defence & D.G.ke. & D,,
Directorate of Personnel,

Ministry of Defence, DHQ PO NEW DELHI ,

3. The Director,
Defence Electronics
Research Laboratory,
Chandrayangutta Lines,
Hyderabad -~ 500 005,

Counsel for.the Applicent

Counsel for the kespondents

CORAM s

HON'BLE SHRI T,CHANDRASEKHARRA

p———

1

.. Respondents.

«. Mr, K,Sudhekar Reddy

.o Mr.N.K.Devraj

REDDY,MEMBER“JUDL.j‘
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. The Secretary, Union of India,
‘Ministry of Defence, New' Delhis
-I
2. The Scientific Adviser to Mlnlster of Defence
and D,G.R., & D. Directorate of Personnel, .

Mlnlstry of Defence, DHZ PO, New Delhi.
Defence Electronlcs '

3 The Directcr,

i
[

4..One copy to Mr.K, audhakar Reddy, Advocate, CAT Hyd.,

5.r0ne copy to ML N.R.Devraj, Sr. CGSC CAL.Hyd._
6.f0ne spare copyY. e ‘ :
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Research Laboratory, Chandrayanagﬁuta Llnes,Hyd-S.
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- Order of the Single Member Benc; delivered by
Hon'ble Shri T Chandrasekhara Reddy, Member(Judl.).
(RS- ' . +
1. : This is an application filed under Section 19
of the Administrative Tribunals Act to direct the respondents
to compute the subsiStence allowance on the basxs of the
revised pay scales of the IV .Pay Ccmmissién Recommendations

f
Weef, 1,1,1986 and also to pay the arrears from 1,1,1986

and to pass such other order or orders as Pay deem fit

- and proper in the circumstances of the cas%.

: L
2. . Today we have heard Mr,K.Sudhakar Reddy, &dvocate

I
for the applicant and Mr,N.R.Devraj, Standing Counsel for
|

the respondents, i

3. In identical matters the DiviSion'Bench of this

|

Tribunal had held a Government Servant who had been under
|

suspension. prior to 1,1, 1986 and continues Eo be under

‘suspension after 1,1,1986 is entitled SubSiqfanﬂm AV
-y p=s— v uie 0asis of the revised pay scales Hence

in this case also we direct the reSpondentsLto pay subsistence

F
allowance to the appliCant in accordance wiﬁh rules/regula-

tions on the basis of the revised pay'scaleﬂ The applicant
will be entitled only for the difference of jsussistence '

allowance from 1,1,1986, after &k adjustment] is m@dequ}

a}p\ﬁ,&-— \%"_ﬁ —
the subsistence allowance paid on the basis of prerevised

A
scales. The rate at which the subsistence alIOWancp o +n we -

-~ fldeae wie appiicant had been paid earljer, The
n ‘ ' :

O.A, is allowed accordingly. 'This order shall be implemented

within 3 months from the date of receipt of ﬁhéx same,

The parties shall bear their own costs, }

: -Cj)\c_»gure('—\a«e
. . ' (T. CHANDRASEKHAR; DDY )
‘ - . : Member (Judl, )

: }
Dated : 15th March, 1993 - ; #
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(Pictated in Open Court) | L—J
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYLERABAD.

CE V.NEELADRI RAQ
CE CHAIRMAN

ang
THE HON'BLE MK, . BALASUBRAMANIAN s
- MEMBER (ADMN)
AND '

THE HON'BLE MR.T.CHANDRASEKHAR “—
REDDY s MLMBER(JULL)
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R.P./ C.B/M.A.NG,
in
K

T,A,No, (W.P.No . )

O.A.No. 9203 q

Admit ed énd Ifterim directions
issue - '
Allowed,
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 Disposed of with directions

Dismigsed as Wifhdrawn.

Dismpssed fbr default. \
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No- érder as to costs. Z
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